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parties. The Application is disposed of in 

terms of the order passed in separate 

sheets. No order as to costs 	

L-1- 
Vice-Chairman 

/rcib/ 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

	

221f2006 	 - 
O.A. No. .......... ....................................................................... 

24.08.2006 - 
DATE OFDECISION ......................... 

	

ShriRomomoy Bhattacharjee 	 j 

	

Applicant/s 	S 

Mrj, Purkayastha and Mr B. Sarma 
...... Advocate for the 

Applicant/s. 

Versus -, 

Union of India & Others 
................ ....................... ............ ................. Respondent/s 

Mr M.U. Ahmed, Add!. C.G.S.C. 
............. ............ ........... .......... ............... Advocate for 'the 

- 	 Respondents 

CORAM 
I 

HON'BLE SRI K.V. SACHIDANANDAN, VICE-CHAIRMAN 
HON'BLE 

Whether reporters of local newspapers 	 /esIINTO 
may be ailowed to see the judgment? 

Whether to be referred to the Reporter or not ? 	/es/No 

Whether to be forwarded for including in the Digest 	/ 
Being complied atJodhpur Bench? Js/No 

Whether their Lordships wish to see the fair copy 
of theJudgrnent? 	 • 	 X--s1N0 

Viceman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATJ BENCH 

Original Application No. 221 of 2006. 

Date of Order : This the 24th day of August 2006. 

The Hon hle Sri K.V. Sachidanandan, Vice-Chairman. 

Rornomoy Bhattacharjee 
S/o Late Rama Ranjan Bhattacharjee 
Asstt. Accounts Officer. 
Office of the Accountant General (A & E) 
Meghaaya, Shiliong. 

Surendra Prasad Roy, 
Silo Achheiai Roy 
Asstt. Accounts Officer 
Office of the Accountant General (A & E) 
Meghalaya, Shillong. 

Applicants. 

By Advocates Mr J. Purkayastha and Mr B. Sarma. 

- Versus - 

The Comptroller and Auditor General of India, 
10, Bahadur Shah Jafar Marg 
New Delhi -2. 

The Accountant General ( A & E), Assam, 
Maidamgaon, Beltola, Guwahati - 29. 

1 The Accountant General (A & E) 
MeghaJaya, Shillong. 

4. 	The Sr. Dy. Accountant General (A & E) 
Nagaland, Kohima. 

Respondents. 

By Advthcate Mr M.U. Ahmed, Addi. C.G.S.C. 

C CCC * C 

ORDER (OBAL) 

c.v. SACHIDANANDANJ (V.C.) 

There are two Applicants in this Application. Since the 

grievances of the Applicants and the reliefs prayed for are also 

common, they are permitted to espouse their grievances in a, single 
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Application jointly in terms of Rule 4(5)(a) of the CAT(Procedure) 

Rules 1987. The Applicant No. I joined in service as a Clerk/Typist on 

07.12.1987. Thereafter, he was promoted to the post of Section 

Officer and finally promoted as Assistant Accounts Officer on 

02.01.2006. Similarly, the Applicant No. 2 joined his service on 

02.04.1994 as Clerk/Typist, thereafter, he was promoted to the post of 

Section Officer and finally promoted as Assistant Accounts Officer in 

the Office of the Respondent No. 3. The Accountant General (A & F), 

Meghalaya, Shlllong vide order dated 31.07.2006 tra'nsferred the 

Applicants from Shiliong to Sr. DAG (A & F), Nagaland, Kohima on 

deputation basis much against their options. The Applicants have 

been released with effect from 31.07.2006. The Applicants filed 

representations on 01.08.2006 and 10.08.2006 before the Competent 

Authority and the Respondents did not respond on the same. 

Aggrieved by the said inaction of the Respondents, the Applicants 

have filed this Application seeking the following reliefs - 

8i To quash and set aside the impugned 
order Circular No. 3620 dated 31.07.06 
(Annexure-6j" 

2. 	Heard Mr J. Purkayastha, learned Counsel for the 

Applicants and Mr M.U. Ahmed. learned Addi. C.G.S.C. for the 

Respondents. 

3 	Mr J. Purkayastha, learned Counsel for the Applicants 

- submitted that as per annexure - 7, there are vacancies in Arunachal 

Pradesh and Mizoram and the Applicants could have been considered 

in the said vacancies. Counsel for the Applicant further submitted that 

he will be satisfied if a direction is given to the Respondent No. 3 to 

consider the dispose of the representations dated 01.09.2006 and 
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10.08.2006 filed by the Applicants within a time frame. Mr M.U. 

Ahmed, learned Addi. C.GS.C. for the Respondents submitted that he 

has no objection, if such a course is adopted. 

4. 	Accordingly, this Tribunal directs that the Respondent No. 

3 and/or any other Competent Authority shall consider and dispose of 

the representations dated  01.08.2006 and 10.08.2 006 within a 

period, of two months from the date of receipt of copy of this order. 

The Applicants are directed to send a copy of the O.A. as well as copy 

of the representations alongwith this order to the concerned 

authority forthwith. in the interest of justice, this Court also directs. 

that till the disposal of the representations, the impugned order dated 

31.07.2006 (Annexure - 6) will be kept in abeyance so far as the 

Applicants are concerned and will he permitted them to continue in 

the present place in Shillong. 

The O.A. is disposed of at the admission stage itself. No 

order as to costs. 

(K. V. SACHIDANANDAN) 
VICE-CHAIRMAN 

/m h/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,: GUV 
O.A. NO.P /2006 

AHATI BENCH 

Ix 

SYPNOPSIS 
That the applicants are citizens of India. The applicant No.1 joined service as a 

Clerk/Typist on 7.12.87. Thereafter, he was promoted to the post of Section Officer and 

finally promoted as Asstt. Accounts Officer on 2.1.06. Similarly the applicant No.2 joined 

his service on 2.51J94  as Clerk/Typist, thereafter he was promoted to the post of Section 

Officer and presently he is holding the post of Asstt. Accounts Officer in the office of the 

Respondent No.3. The present application is being jointly filed against the order dated 

31.7.06 vide circular No. 3620 from the office .f the Accountant General (A&E), Meghalaya, 

Shillong in pursuance of which the applicants herein stand released .w.e.f. 31.7.06 on 

deputation basis in the office of Sr. DAG (A&E), Nagaland, Kohima consequent upon cadre 

separation. The applicants were under legitimate expectation that in pursuance of cadre 

separation, they will be accommodated in their choice of office/deficit office. However to 

shock of their lives vide circular No.3620 dated 31.7.06 issued from the office of the 

Respondent No.3 , both the applicants found released and sent on deputation in the office 

of the Sr. D.A.G.(A&E), Nagaland, Kohima w.e.f. 31.7.06. The applicants filed 

representations before the competent authority against such apathy towards them for not 

allocating the office of preferences for deputations, where vacant posts still exists. Finding 

no alternative the applicants have preferred the present applicantion. 

Filed by, 

P
UIL~ 111A 

Ir 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,: GUWAHATI BENCH 

O.A. NO.Z /2006 

BETWEEN 

Ramomey Bhattacharjee and another 

......Applicants 

- AND- 

The Comptroller Auditor General of India and others 

...... Respondents 

I N D E X 

SI No. Particulars Page No. 
 Application - 	 ek 	0 

 Verification - 

 Annexure-1 colly  
.4. Annexure-2 -. 	T 

 Annexure-3 colly 
- 	 0 

 Annexure-4 colly - 	 4 
 Annexure-5 colly - 

 Annexure-6 - 	 go 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,: GUWAHATI BENCH 

O.A. NO. 	/2006 

 

01~~ 

BETWEEN 

Ramomoy Bhattacharjee 
S/o Late Rama Ranjan Bhattacharjee, 
Asstt. Accounts Officer, 
Officer of the Accountant Gen rat (A&E), 
Meghalaya, Shillong 

Surendra Prasad Roy, 
S/o Achhelal Roy, 
Asstt. Accounts Officer, 
Off ice of the Accountant General (A&E), 
Meghalaya, Shillong 

Applicants 

The Comptroller Auditor General of India, 
10, Bahadur Shah Jafar Marg, New Delhi-2 

The Accountant General (A& E), Assam, 
Maidamgaori, Beltola, Guwahati- 29 

The Accountant Genral (A & E), 
Meghalaya, Shillong 

The Sr. Dy. Accountant General (A&E), 
Nagaland, Kohima. 

Respondents 
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DETAILS OF APPLICATION 

1. 	PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION 

IS MADE 

The present application is being jointly filed against the order dated 31 .T7.06 vide 

circular No. 3620 from the office of the Accountant General (A&E), Meghalaya, Shillong in 

pursuance of which the applicants herein stand released .w.e.t. 31.7.06 on deputation basis 

in the office of Sr. DAG (A&E), Nagaiand, Kohima consequent upon cadre reparation. 

JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subject matter of the instant application forr which 

they want iredressal is well within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

That the application is within the limitation period prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

4.1) That the applicants in the present case are aggrieved against the order dëted 

31.7.06 passed by the. Office of the Accountant General (A&E), Meghalaya 

etc., Shillong. The grievances of the applicants are common and the reliefs 

which they are seeking are also common. Hence the present application is 
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being filed jointly as the applicants have a common interest in the matter. 

The Hon'ble Tribunal may be pleased to give liberty to the Applicants to file 

this application jointly in terms of Rule 4(5) (a) of the CAT Procedure Rules, 

1987. 

4.2) That the applicants are citizens of India. The applicant No.1 joined service as 

a Clerk/Typist on 7.12.87. Thereafter, he was promoted to the post of 

Section Officer and finally promoted as Asstt. Accounts Officer on 21.1.06. 

Similarly the applicant No.2 joined his service on 2-4,,5.94 as Clerk/Typist, 

thereafter he was promoted to the post of Section Officer and presently he is 

holding the post of Asstt. Accounts Officer in the office of the Respondent 

No.3. 

4.3) That the office of the Accountant General (A&G) , Assam , Maidamgaon, 

Beltola formulated a policy for transfer/posting of common cadre officers in 

the North Eastern Region. Wherein as per office letter No.1334-

NGE(APP)/1 04.95 dated 1.10.90 the AAOs/AOs/Sr. AOs are to be posted to 

the office of their choice as far as possible. If however, it is not possible to 

post them to the office of their choice they are posted to other offices on 

rotation basis for a specified period. 
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4.4) That recently a circular on cadre separation was issued vide Circular No. 

AG/Sep/Gr.'B'/2006/141 dated 30.3.2006 from the office of the Accountant 

General (A&E), Assam, Guwahati. In the said circular, the headquarters 

office has decided to separate the common Group 'B' cadre from Section 

Officers to Sr. Aôcounts Officers in the A&E offices of the North Eastern 

Region which was earlier controlled by the Accountant General (A&E), 

Assam. To implement the above scheme of separation of cadres of Group 

'B' posts, all the present Group 'B' officers (Section Officers to Sr. Accounts 

Officers) are thereby directed to exercise options. According to this policy the 

concerned officers in the cadre were required to exercise options and the 

respondent authorities on their part would post them to the office of their 

choice. The said circular in connection with separation of common Group 'B' 

cadres was circulated by forwarding letter dated 5.4.06. 

Copies of the forwarding letter dated 5.4.06 along with circular 

on cadre separation dated 30.3.06 are annexed herewith and 

marked as Annexure —1 colly. 

4.5) That it was in pursuance of the abovementioned developments that vide 

circular No.239 dated 21.4.06 it was further informed by the official 

respondents that a revised option form along with some clarifications was 

furnished in connection with the separation of common Group-'B' cadres from 

Sections Officers to Sr. Accounts Officers. In the said circular it was stated 

0 
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that officers should exercise their option latest by 27.4.06 positively, If no 

option is received from the officers, they will be permanently allocated to the 

deficit office(s) on the basis of administrative convenience. 

Copy of the Circular dated 21.4.06 is annexed herewith and 

marked as Annexure-2. 

4.6) That in pursuance of circular dated 21 .4.06, the applicants exercised their 

options in the event of separation of existing common cadre for Group-'B' 

posts of Sr.AO/AO/AAO/SO. 

Copies of options forms are annexed herewith and marked as 

Annexure —3 colly. 

4.7) That it is pertinent to mention herein that as per circular on cadre separation, 

if an officer who has given preference for more than one office for permanent 

allocation will be considered for permanent allocation as per his seniority and 

option exercised by him. If he can not be accommodated to the office of his 

first choice he will be considered for permanent allocation to the office 

mentioned at SI. No.2 and so on. If, however he can not be accommodated 

to any of these offices as per his seniority and option he will remain under the 

cadre control of the Accountant General (A&E), Assam , Guwahati and 

posted on deputation to the deficit office(s) till he is permanently allocated to 

any of the offices mentioned in the option against the subsequent vacancy 



arising in the concerned offices. In continuation of this objective, Respondent 

No.3 vide circular No. Estt.1/697 dtd. 17.5.06 sought from the 

unaccommodated Group-'B' officers including the present applicants that the 

excess persons in each cadre (Sr.AO/AO/AAO/SO) who cannot be 

accommodated in the office of their preference against the required strength 

of that office as per their seniority, shall be posted on deputation basis to the 

office from which number of applies is less than the required strength of that 

office i.e. deficit office(s) and for which Group-'B' officers were requested to 

submit their option in the prescribed proforma on or before 22.5.06 positively. 

Copies of circular dated 16.5.06 along with 17.5.06 are annexed 

herewith and marked as Annexure —4 colly. 

4.8) 	That in pursuance of the Circular dated 16.5.06 applicants exercised their 

options for deputation. 

Copies of their options for deputation are annexed herewith and 

marked as Annexure —5 colly. 

4.9) That the applicants were under legitimate expectation that in pursuance of 

cadre separation, they will be accommodated in their choice of office/deficit 

office. However to shock of their lives vide circular No.3620 dated 31.7.06 

issued from the office of the Respondent No.3 , both the applicants found 
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released and sent on deputation in the office of the Sr. D.A.G.(A&E), 

Nagaland, Kohima w.e.f. 31.7.06. 

Copy of the impugned order dated 31.7.06 is annexed herewith 

and marked as Annexure —6. 

4.10) Be it mentioned herein that despite having vacancy positions in other deficit 

offices, the respondent authorities passed in haste the impugned order dated 

31 .7.06 which is in clear violation of policy for transfer/posting of officers. In 

this regard it is worthwhile to mention herein that as on date there are 

tentative vacancy positions in the deficit offices and effort was not made to f ill-

up all the vacant posts. The respondent authorities could well accommodated 

the applicants on deputation basis, which they failed to do so. 

Copy of the circular dated 19.5.06 is annexed herewith and 

marked as Annexure —7. 

4.11) That the applicants beg to state that they filed representations before the 

competent authority against such apathy towards them for not allocating the 

office of preferences for deputations, where vacant posts still exists. 

Copies of the representations dated 10.8.06 and 1.8.06 are 

annexed herewith and marked as Annexure —8 colly. 



4.12) That the respondents by their arbitrary behaviour have violated the 

fundamental right of the applicants guaranteed under Article 14 of the 

Constitution. The Respondents shOuld treat their officials fairly and in a non-

discriminatory manner. The applicants are not seeking any preferential 

treatment from the Respondents what they are seeking is the just and fair 

treatment. 

4.13) That the applicants have made out a prima fade case of arbitrariness and 

illegality on the part of the respondents in issuing the impugned order dated 

31.7.06. The present case is a fit case wherein this Hon'ble Tribunal may be 

pleased to suspend the aforesaid impugned order and the same has no 

element of public interest or administrative exigency. The balance of 

convenience is in the favour of the applicants as they are yet to take over 

charge on deputation. Hence the applicants would suffer irreparable loss and 

injury if the interim order as prayed for not passed by this Hon'ble Tribunal. 

4.14) That the applicants file this application bonafidé for securing the ends of 

justice. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	Because the impugned order dated 31 .07.06 whereby the applicants stand 

released w.e.f. 31.07.06 to enable them to join in their new place of posting on 
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deputation basis have been issued arbitrarily on extraneous considerations and as 

such the same are in continuation of Article 14 of the Constitution. 

5.2 	Because the impugned order has been issued without any just and sufficient 

reason. When so many vacant posts are lying and the respondents could easily 

accommodate the applicants, there is no reason as to why the Applicants should be 

sent on deputation basis dehors the options exercised by them. 

5.3 	Because the respondents have not followed any uniform principle as in the 

circular of cadre separation in the matter of postings on deputation basis. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicants state that they have no other alternative efficacious remedy 

except by way of approaches this Hon'ble Tribunal. 

MATTERS NOT PREVIOUSLY FILEDOR PENDING BEFORE ANY OTHER 

COURT: 

The Applicants further declare that no other application, writpetition or suit in 

respect of the subject matter of the instant application is filed before any other Court, 

Authority or any other Bench of the Hon'ble Tribunal nor any such application. Writ petition 

or suit is pending before any of them. 
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RELIEF SOUGHT FOR: 

8.1 	To quash and set aside the impugned order Circular No.3620 dated 31.07.06 

(ANNEXURE-6). 	 - 

8.2 	Pass such other order/orders as this Hon'ble Tribunal may deem fit and 

proper in the facts and circumstances of the case. 

8.3 	Cost of the application. 

INTERIM ORDER PRAYED FOR: 

In the facts and circumstances of the case, the Applicants pray that this Hon'ble 

Tribunal may be pleased to suspend the impugned order dated 31.07.06. 

10.............. 

The Application is filed through Advocate. 

11. PARTICULARS OF THE I.P.O.: 

I.P.O. No. 	: 	:2-Ac,) ? 

Date  

(iii)Payable at 	: 	Guwahati. 

12. LIST OF ENCLOSURES: 

As stated in the Index. 
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VERIFICATION 

I, Ramomy Bhattacharjee, aged about 42 years, son of Lt. Rama Ranjan 

Bhattacharee, resident of 	-'°-- 
do hereby solemnly affirms and verify that the statements made in the 

accompanying application in paragraphs A1'(........' 	.. 	'1 

are true to my knowledge; those made in paragraphs 

being matters of records are true to my information derived therefrom. The grounds 

urged are as per legal advice. I have not suppressed any material fact. 

IVJ 

And I sign this verification on this the 	d'ay of , 2006 

at Guwahati. 

DEPONENT 
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OFFICE OF TIlE ACCOUNTANT CINERAL (A&E), ME(BALAYA. UJ 
SHILLONC 

CircularNo,Esrr.]/J(, 	 . 	 . i.ietcu -uj-uq-zuuu 

Enclosed please find a Circular along with a 1'otm of Option in connection with sqparation of Common 
Group-]3 Cadres from Section Officers to Senior Accounts Officers amohgst (he AcóbunLs & ln1i(Jcincnt 
011ices of (lie North iast Region received from the Oflic'e of the Accountant (kneral (A&13), Assarn, (3uwahati. 

The required information is to be filled up by each Section Officer, ... Assistánt Accounts Officer, 
Accounts Officer and Senior Accounts Officer in the prãscribcd pro-Ibrma and the same he submitted to 
cstnblishnien(-1 section on or l)clorc 18-04-200 positively. 

rcculvcd the Cnd,ç ContrQjlmg AuUmrilv will assume that the coi!ceriicd ofliçcr Juts 	01)0011 IQOffer, 

'Ilic cadre strciigtli as on (late in each of the c dreg in each of the offices is as follows 

Name of Office 	 Sr.A0 AO AAO SO 

AG('A&.E), Mcghahiya (including Mizoram &Aninachal Pradesh) 	13 	03 	40 	08 Sr.DAG(A&E), Tripui 	 06 	01 	39 	02 Sr.DAG(A&E), Manipur 	 07 	02 	15 	03 
I 	.. 

NO'1i :- 	(The dntc of sending option may be read as 25'Apiil,2006 instead of I 5 11' v\jril,2006 in (he enclosed CCA's Circular No.AG/Scp/Grl'13"/2(j/J 41 dated 30-03-2006.) 

1)cputy Acco51 ,n '  General (Admn) 

Mniu No,] sU.1/SOC/thoul)_]jI200fi_7Il 	 . 	 D:it'd :- 05-04-2006 
Copy ((1:- 

t;OUflts Qflicer/Accounts Officer 

SI.No. 
- 	Nnmt. of Officers ]csIgn I 	. 

 
Sn Armdnfn]Thiiiiclmiirjce 
Sri Amnlendu J)ns 

Sr.Accounts Officer 

 Sri Panna Lul Dos 
SAceomfler 
Si'.Accountg Officer  Sri Ses Kanta Sharma 	

- St. Accounts Officer S. Sri Parba(j Prasod Karmakar Sr. Accounts Officer 6. Sri Sankiir Paul Sr.Accounts Officer 
 Y. Mallilobi Singh Si.Acunts Officer 8. Sri Rathjndra Kuinar Das Sr.Accounts Officer  Srima Sinh Accounts Officer  Srichiui 1)cb 
g 

ACcounts Officer II. Sri 	 KuniarNath cuiits5Thc
Sri .Sjnha A 	rr 

13. Sn 1 apashChakrnbarty 	
. Accounts Officer lÀ C) 	I

JLW  

' 	 . _2.ELh 1 ...±t 1UT 0 SInh  Accotit its Officer__________ 5 Suit. Vcrnjij 1 Accounts Officer 16, 	1 Sri Prasauto Dutta Accounts Officer 
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Ais istant Accounts 01 	rctiofl 0flice 
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Oi"l'lC! UI' 'I'1-iJ'AUCOUN'l'AN]' GENERAL(A&E) ASAM. (iii WA?FIA'l 

'Circular On Cadre ScJaratu)n 

Circular No.AG/Sëp/Gi.'B'/2006/]4] 	 Dated 30/3/2006 

i-leadq,L)altcrs officehas decided to separate the common Group 'B' cadre 
from Sbctioii Officers to Sr. Accouints Officers in the A&E offices of the N.E. 
region.' hither to control lcd by thc Accountant (iencral( A&F) Assani, 
(;'luI. 
'J'he offices to which the staff may:excrcisc  their one time option are the A&E 
officesat Assam, Meghalaya, Manipur, Tripura, Nagaland and the newly 
created nihees of ,  li izoram and Ar'unachal Pradesh. 

Ill. 	The s'3pal'atRnl of' Group ' U' cadres would lie in aeec)Jdance with the 
fol lowing criteria 

IV. 	The existing staff may be allocatpl on permanent posting against the required 
strength on the 'basis of the senior.ity of the officers who have exercised their 
option:foi' allocation to such offics, irrespective of'thcir base:office. 

• 	V. 	if the immber of optees for a articu1ar office is more than the required 
• strengfh of that office, the excess persons .in each (;dre 

(SAO/AO/AAO/SO),who caii not he accommodated in the office of their 
preference againsithe required strength of that office as per their seniority, 

• shall 1 ps1ccl on deputation hasi 10 the office for which nuhiher of optees is 
less fhñn the required strength p1 (hat of bee viz (lelicit offices. If sufficient 
voluntcers are not available for such posting on deputation basis, the junior 
most ersons in excess, of rcquired strength in each cadre shall he scat to 
deficit olliec on (lept.ltation basis. No will ingiless shall be necessary for this 
urpos but deputation allowance shall be payable. Ilowccr, they may be 

asked lb give their preference for ucli posting mentioning tli names of deficit 
officesand as far as possible they may be posted to such deficit offices on the 
basis of' their seniority and preference given by them for thi's purpose. These 
person$ 'shall b& posted to the office of their choice on the basis of their 
seniority on availability of subsequent vacancies against the required strength 
in such 01,11ces. 111C surplus optes shall also form Part of the cadre of their 
office for which option was exercised by them. 

Vi. 	If the Hnumber of optees for a prtictilar office is less than the sanctioned 
strength of' that oil icc all the optecs shall he allocated I that office. The 
remaining vacancies shall be filled by deputation of surpus optees as per 
guide1Ies laid down at V above; The vacancies arising due to repatriation of 
the dcüI:ationists to the office of their choice will he :flllcd up by the 
concerned offices as :pe' plovisions contained in 'the Reeriii(rhent Rules for the 
conceitned posts. . 

VI!. 	The pi'omotions to .Gi'pup 'B' posts alter the separation of cadi'c shall be made 
by t116 concerned 6111ces from a1loI1gst the eligible officers of' their office. 
F1oweer, in surplus offices no : further promotion will be: made till all the 

1V\ 



surp]u pplees pdsted to deficit offices on deputation basis are accoipmodated 
in these'ofjic5, 
I)iiect I'ee;'iljtiiiciI 	will AW 	lui 	iii the deticit ollicc. 61dy 	 (lie 
requisition LiIicady ilaced/to he pIiced to S tall Selection Commission. 
With view to implement the above schejie of separation of cadres of Group 
'B' posts; all the present Group 'B' Officers (Section Officers to Senior 
Accounts Officers including those on deputation and onfdrcign service) of 
this office are hciebby dncctcd to cxcicjsc then options in the enclosed 

	

0kM OF 0I1JON" 	and si.ibmi(. the same 4o tue Senior Accounts 
( )liiccr/Adu of this of-lice by • 5'' April, 2006 positively. tie should also 
pi .cparc a list of. offIcers on leave and ensure sending of" this circular with 
'Option Form' to theth by Registered post. 

Sr. Dy. Accountant Oeneral (Ad.) 

\ 	\J. 	' .. 	. 



/ 	 FORM 0-F OP JON 

hi the LVLIII (it Sep tidliOji of Cx1shlig LUIIIlljufl C idft ((Ii (itoiip 	I 	t 	(>1 

(Si AO/AQ/AAO/sO) of the A&E offices of thc Indian Audit & Accounts Depai Ement 

located in the Noitli Last, I Shi i/ Smt / Ms 

WOI king in the olliec of the 

.......... ............. ...as. ......... ................. ............... (designation), hiiowing fully that 

thc option so ecrciscd shall be final and no :1rthei change in the ahvc option shall be 

allowed in any cas, do hereby opt to be finally allocated to the following office(s) in 

order of preference. 

l .Office of the .......................................................................................... 

2. Office of the. ...................................................................................... 

......... ...........and so nii. 

(Signature) 

Date 	 Name........................................ 

Station 	 Designation ....... .. ....... .............. 

0/0 the.................................... 

Employee No 

\ 

- 	- 	 - 



11~ ANN XUREa- 
OFJJCE OF T.lE ACCOUNTANT (.;ENEiAt., (A&, MI'GFIALAyA, AINAC1IAI. 

rJADESEI & MIZ0RAM::::Sa[LL0N(;_793 O)I 

Ciicular No.239... 	. . 	 . 	 . 	

. 	 Date:21.04.2006 

In continuatoii to this office Circiilar No.. Esft.iI 16 dated 5 .4 .2d06 and No. 206 dated 
l 7 .1.2006 regai'diit option iii coinioctioii with, the separation of coiiinioii Group 'ii' cadres from 
Section Officeis lo Sr. Accounts Officeis ii is mfoimed that Hqrs office ias furnished a revised 
oJ)l ion foi in along with the following clai ificat ion' 

/ 	No o/dilio,ia/ • /.,o.v( . is-  ./i,nj created fbi 1/u new/i cI(.aIe(,' t )fji.c.',' 	f A4i?u,ani ind 
At :iiiaclu,/ / 101/c s/i Qffices wi/I he u coi;niodau ci to these qlllixs against the cxtst!n5' 
sancticned so ength a/i eadv ci, cu/med by BRAS wings ofHqrs. office  on the basis of thezi 
option or otherwise. 

2 Si A 61  A 04 ílM) and SO will he u'ccitcd fou, scpai Uk cadi s and / alw of /10 20 in Si 
AO/AOandAAO/SO will be maintathed while separating these cadres. 

3. An officer who has given preference fbr.more than one office for permanent allocation 
si'iil he oiisidered fbrpermanciit allocation as per his seniority dnd option exercised by 
him if hc cannot he accommodated to the office 1ncnhIoncd at Si No I oft/ic Option form 
he wiilheconsideredfbr permanent allocation to the office  mentioned at Si, No. 2 and so 
(iii If /IOW( l'( I /11 ( all/lOt he (71 ( (111/il(u/(iI( ci to (liii' of liii (1/701)1 ()/fl( I (( fI( / In 5Cfl10/ /15' 
he is ill be posted on deputation to the dcficii officc(s) Id! he is fual/s aI/oca/cd to any of 
the offices mentioned in the option. 

4 It has a/i adi hc n madc c/cal in i/k p0/in fo, spai a/iou of cadi c s tharfinal allocation 
01 Gi ()U/) 13 officers hcIoIigin( to conunon cadre s/wlI lu mock sit ict/j on the basis of  
theit 5(/1/OF Its'-cuni-option cxci ciscd hi' 1/ic/n ii rc spccu'/'c of i/ic/I hasc officc 

5. 	(tiices  •s'/um/gI c.s'ei?:1,c.'; I/ic/i' option later! 'bj 27. 'L 200( ,u,.riii'r/p' .1, lIlly. /7cc/I ,muir 

cleat 1/ia! if /70 01)110,1 iS teceived fi oni the officci s, they will be lie) inancntly a//ocaicd 10 
the deficif office(s) On: the basis of admñii.traüve convenience. 

A copy of revised optioli form received from Hqrs. of 	is circulated to all the officers for. 
necessary action. 	 .. 	 .. 

Dy. Acc.tountaili (iLnLral (Admn) 

Memo No. Estt. IISOC/Gr. B/2006 -2007I240 -25  

Copy to 	 . 

Secretary to AG(A&E), Meghalaya etc. Shillong. 
Steno to DAG(Admn) 	. . 

Steno to DAG(AE &'VLC) .. 

MI Sr. AOslAOs/AAOs/SOs. 
Notice Boards. 
E.O. Book 

 

Establishment Officer 

.,.. 	 '. 

 

'V 

J)ate: 21 .04.2UUO 



. .FORM OF OPTiON 

In the tvcnt Of separation  Of existilig common cadre Jot Group 'B' posts of 
• 	..------.(SrAO4AO/AAO/SO) ..Of4Ie-CI.V.i]...A.&E..offisL.of..'ffle Indian Audit & Accoun 	. 

Department :. located . in . . the North East, .1 
ShrilSnit./I..ls...... . .. ...................... ............ ... ................................................ 

working in the oflice of.the........................................................................... 
as ............ ...................... .......... ......... ..••• (designation), knowiiig fJl3' that the 
option so L.xO!cIcd 'haII I)L final and no furt'hcr changc in the option 'ihall bL J11OWcA1 in 
any case, do hereby opt to be finally allocated to the followirg office(s) in order of 
preference. ,• . . . . . . . 

Office ofthè ......................................................................................... 
Oflico of the. .................. 

 .. . 
and so on. 	. 	,. . 

(Signature) 

Nanc........................... ... ................. 

Design au on 

EmpJoyc No 
Date S ............................. 	 . 

Sta1ion 	................................. 

Al  VIO ................ 



ArMEXURiEm  

11O.1M C); (flTior\ 

In the event Of separaüon of eXisting cothi'non crc loj Group "B" posts of ,  
•oI tl'ie lndiijij Audj...&; Acw3unL9.  Depariiniit 	located 	in 	the 	Noith  

.. . 	
East, 	J 

......................... ............................... 
woiking inthe omce of the 	 - 	 C 	 L 	-j' 
as 	

(dcsIgrl(itjon) 	nowinp IuUy that the  option SO ,exerelscd haiI be flnul .and.no further•chaiige.jii .JJ.ie  oLion shall be allowed in 
.ny ca, Ao hereby opt tb be ina11y allocated to the fo1iothg office(s) in order of 
preference, 

Office f the 	.. 

Office of the ............... 
and so on. 	L- 

(Signature) 

	

NLIflK. 	''Jt \k.Dki 

DeSit'natjon 

Ernp]oecNoh 2  Dale: ...............- ... 
Station 	 ... 

•1 

I 

/ 



i! OF QP 1 .!VN 

]nthe event of epràtion of oxSting Common cdrc fbr. Group "B" p(Jis of 

A&E.'of1jces of the Indian -Audij-&.Aeco. 
Department 	located in 	theNorth 	East, 	I Siiri/SmriM- R cLm UrtO, 	5Ii 
working in U 101 1 olike ol Ui. 

 as 	W 	
(dcignalio,j) knowing fully that the Un,

option so exercised shall be irnal and no further change in the option shall be allowed in any case, do 
hereby opt to be finally allocated to the following office(s) in order of 

Proforuicc. 

i Office of the A -o çutJ 	 i4 	ii 
2 Ofl1ccf the 

and SOOn. 

C, fit) 
(Signatuic) 

Name KNOMO\/ 
J)eslgnalion 	I  

rtvc A 	( 

Dali 	/) o 	 I fl)InyL( No 	( '1 / 	) C)) 0 
Station 	

TOL:Yi 



(iv,) 

	

H. 	 AMEXURE' 

O1FlCF (ill 1I1l A( (OtU!AENI (IqNiR\J, A&) MI(llAJ ,j\ A l I( 
SIlII,I,ON(, 

Circular No,Estt-J/697 	 1 7-5-2006 

The Circular (Lilect 1 6-5-200ô along with j Joim ol C )ption Joi deputation in 
t)cU o w1)lu (i OHS) 'I ' 011 IL( is I CCUVLd Ii om the Oil ice offfic Acowi tant (JCIICI 11 
(A&1) Assam, Guwahatj is circulated to all concerned. 

I he coiiccrncd (yl OUt) J3 ( )IJ icu s of Iii IM oil IU n c i L(f ucRic. (I to 1IIhfl1 It tl)cii 
option m the piesejibe(I 1)iolojma to Lstt I seMon on 01 beloje 22-5-2006 positiveh 

rr, 

Sd!- 
I )eputy Aiou iii i ni C nci I (Ad fin) 

Memo No Lslt-J/SOC/&OlJf) 113'/20064)7/69 	 J)itcd 1 7-S-2()06 

Copy to:- 	 . 

1 	The concerned (t '13' OUiccts 
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81III,IN(-793001 	.. 	S  
:1 	iH 	

•. 	 , i ,.. 	. 

CircuiarNn. 3620 	 ' 	 bute 3/7/2006 . ç 

I I 	.1• 	 .. 
Consequent on the sepurulion ol' the .Gioitç 13 Accdiint & intitleineht CadFCS iii the 

I kegion ti p6licy oil (idic Separation issu(d under Circukir No. AG/ScpIGi'.' 13'12006/l "11 datc 

30/312006 rend with Order No. A(I(A&i), 4ssuu, (juwutiati Orders Nos, AG)Sep/(r. !'/2006 f64  
A(1/Se.p)(1i;'l/2(U6/65'nI1d No, 'At /SpI( I'J'fl'/2 )C')/W iluled 2/70,0fl0' lie I Il'iwiu, ( ircitiji II 

oflicei's ire hereby tians:icrrd and postul to ti1eo 1The(s) asshown below. 

• 	 : 	
ii'.' 	 . 	S.  

l'he oihcci°s who iirc nilOcited/pos1c( ii) an' of cc nifter than  this  olhiec jsiand released ','.c.F. 

3 l/07/2)06(it.N) to enidite (hci, to join iii lien new phe opoStiflg. 	 .. 

I 	 I. 	 i.... 

V III 
I 	i 

si r ?'ni. 	r)mceis 
r 

I'liuc iii I ms6lig cciiisc/1iie11l. Ini,l'ks 
t(iiiit 	ciiitii' 5'i 'iIilntiuJt 	( )/,, 

- I 	 _ 1ikAC(A&I/SiI)AC,A&I') 
3)  

I 

1. SiL &'iinièiduDris, S:AO d 	tile I 	A..d.(AtJ1) ,biIlce lI'iiinrènIly 	tl'locnted 

2: SIl Pnnn 	Lid Das s.Ao 
............... 

Office 	ui 	th15 	A.ti.A&F.), 1'eriIitJen(iy 	lioeaied, 

'3 'thl "cs Knntn 'hiiiin i 	'i A() )liiu 	ui 	liet 	A ( 	(A/l ) l'enu 	iutlly 	dim 	iRd 
Mcglmalayil,Shilniig 

 Sri Sankar Paul, Si.A() Office 	of 	the 	A.O.(A&l!), on depulal.iOn basis 
.Mizoram.  

 Sd Y. MnimuobiSinh,Sr.A0 	. — Oi'flee of the Si' 	D.A.G.(A&l'), Purnmili ci ,tlyhleated F  

-___ ........... ._ ... 	 .1............................ 
6.. Sri Ruthindra Kutuni l)mis ;  Si'.AO 0111cc 	of 	(lie 	A,'J.(A&U,),  On deputation hmsis 

___ 5 	 5 	 •. 	__ 

7, Sri T,.ihoynimn Singh, AU 	. 0111cc 	di 	the 	A.G.(A&E), On deputation basis 

Sri Knnnn i3chnri l.)eb, A0 	. 

A n.uiuei in I Prudesli 
0111cc 	Of 	lime 	A.O.(A &F), Peiiimaiicnlly iii locate(I  
Assaw, (Juwaliati  

 Sri Swapan Knmnr Nath, AU Office 	of 	the 	A •fl.(A & P.), C),i dmI'jiilati,,o hisis - 
S  Mcghaiaya, Shihlong 

IT Sri Moti Lal Sinha, AU Office 	Of 	the 	A.G.(A&E), Pcinianently allocated 
Assam,Guwahati 	 S  

ii. Sri Tapash Clinkrabarty, AU Oi'ilcc 	Of 	lie 	AG (A &.i'.), l'ernmncnt.ly atin(.;;,le(i 
.................. S - Asain, (iiiwihiimti - 

2. Sri Ph. .hiigiiidio.Sw1h, At) Ulliec olihe Sr. i).A.( .(A&F.), C )o de)utation h,sis 

 Sint: \'ct'otiica Lyiidiiim, A( ) 0111cc 	di 	the 	A.( .(A&i), l'ci:ninent.ly allocated 

fvl   Ij Sri Prasanta 	utta, AO 0111cc ol'  the Sr.D.A.Ci.(A&l), l'crn(mnently allocated 
___I ...... ... ............ - 	 ........................ 

Releicicil on 28/7/200( Iii join R'lt, S'tiillong 	 I 

Autltority : AG(A&E), Asgain's Order No: Admr,. 1/7- I/Deptu/t 998-99/1301 dated 21/7/20061 , 

/ 

p ic Irniid't'ra are,  it  tiic lI!hU' i,,iiccL  



c~9r 
/ 	Ls(iiiLA 	un(011ki I 	'°!L1! 	

I 

/ 	IS. 	Piiiki Dcx' CIioialIuuiy, SO. 	011ice 	of 	llu 	A.(1(A&l.), 	I'eriiiiiieii!jy illcielrI 

16. Ivililir KinIi Das, AA.() 	 Office 	of 	Ilic 	A.(.°L(A 	I'eriiiincntly iI located 

/ 	 . 	 L... 	. . 	 . 

11, 

18 

19 

/ItuIi IJUuuijeL, .DJ 

I 

Rimoinoy l3ha((acliaijcc, AAO 

uv i'hish I1h(aJi 	ICC A A 0 

,'..I.II,IeC 	UI 	tIIC 

Mcglial ty i 	Shillong 

QI 11cc of Ilic - Sr. I,) A (i (A&L), 

0 rfiLe 	of 	(IlL 	A (, (A&l ), 

,WlI,I 	CIJli1IIUe 	ill 	1 KC.SU111. 
placc 	of 	poslmg 	(II I 

;di !;l ; ()!;;i 1 
700( 	;il if 	ig 

On (lLpULlIiOn b,isis 

Pci in inLntly all ocated 

3 A shi nl Kr. Salm ,T"ZXo" 'iT TK21Y ifJil1IcI 
iliiiflyn,  

21 Rnjvnpnl I)toLulu 	"() (?lhu 	of 	lu 	A (i(A&l) II 	iii 	iuiitly 	hoc tIuI 

22. 
_ 	

- - 

5 ibyasachi Choudhouty ,  AAO 
4Iad 
Olfice 	of 	bc 	A. G. (A&) Will continue 	in 	piescilt 
,f\4cf4I1;hiya,SliiIhiiif. . )lI(( 	(I 	fi(0;Iii)f.', 	till 

(lisfooaIl:ol 	OA 	No, 	M3 
and 151i 2006 or h fling 

23 Shoviin l<i 	I(ni , So C1Licc 	of 	lu 	.'\ (I (A,l )  iIloc ilcd 

21. 
. 	,' 

Muojita Ro 	(lioudhooi'y, AA() . 0111cc 	of, 	Ihu 	A.G.(A&F.), 
. 	 . ................... 

Pc rmancoily allocated 
• 	 . 	 . . : 

Wdl)di. ... 

MCgl1aIa'a,Slflilouij? 	I  •' 	I  

25, A ok Ki'. Ch11krni)ary, S(.) 	. Qfl ice 	of' 	the 	AU (A &L), Will 	continue 	in 	present 
Meghalaya, Shiliong 	' 

I iltc 	dI 	phstirlg 	till 
disposal of OA No. 	143 
and 	1 .51 o12006.orlilnog 

26. 
- 	 - 	 -- - 

Awn Kuinar Natli, AAO 1011 11 60 	of 	tlik 	A.O.(A&l), 

f 	
t1ilu,00 

l'crinanel(lly ullocaled 
• 1 . 	 I 	. 	 . 	 . 

Mej1Inlay, 	IoIioiig 

27 
-.---,-.-- .. . -..-.....1._t:,_i 

IViadhabi Deb, /.A() 	. 

................................ . 

Office 	oh' 	' 	he 	A.G.(A&l1), Permaiicilly al locified 
...... 

gIialaya, Sliillng 

2R. l)lsii, AA() ()I51cc 	of 	fliq 	A. 	.(A&l I'eriii;uiIIy allocated 	-. 

Mcghalayi, ShiIipng . 

 AshitDhai', AAO Office 	of 	(lie 	. A.G.(A&E), Tcmprdi'fly 
.Ass1ii;I,Uiiwaliif.l iiccoiiiintoI;iftiI 

---.•----------.•. --- --.- 	 .-----.--..- ' -- 

Surend'a Pras'ac! Roy, AAO 	Office ol the Si'. ft A.G.(A&E), On depulbhion basis 
Nag.ihiI'Rl, <oh imp 

3 L .  Rajesh Kr. RasaiIyAAQ 	 Office0! the 	 a lloca ted  
Meghalayn, Shiflong 

1 , ........ ..... .......  ...... - 	 . .....: 
32, 	Kmiiiiimm' Kiirki, SO 	 ol;liee 	oh 	ho 	A.( L(A&h), 	lrimiiimeotly ;illio,:;ilel 

MegIuiIi.ym, Slii Iloog 

33. .Stmkesh Raojao I)ch, A,\O 	 ()l1ice 	of ' 	the 	A.(i.(Akj 	I'cr:miant fly ;illcieali:iI 
- 	Megli;ilaya, 	lIIIIomtg 

c. 

or' 



	

. 	 . 	. 	
I 

... 	 . 	 I 	

l 

C? 

. 	. 	
L. 

	

AO 	 OuJJ(U 	UI 	(IlL 	A ((A&f) 	Iiiiiuu:iIIy IIc)ctIc(I 
•.• 	. . 	. 	' I,,. 	 t\4cgli;iI;iy;t,.Shilion;4 	. 	0 	 • 	 • 	 . 

35 	hum s th itum AA() 	 UlIicc of 	lhe A ( (A&J), 	 alloulled -- 
Meghihiyii; hilloig 	

' 
.36. 1-11aukhoIamijf7A6 Offi ce 	nl 	(H 	A.G.(A &1), Pci'manpnify allocated 

.5 	 Mclialay;iIiiIiciiii 

37. - 11.1tolus M, ihLing AA() 	- 	Office 	of 	A (1 (A&R) 	Pci iii incntly cilIoccd - • 	 Meghalaya Shillong 

18 Iiliuc Roy NOnim AA() 	Oflicc of 	(H A(i(A&I) 	('con InLuhly hoc Rd - • 	 I Lu 	

MeI,Iyu; 8116IHig 

39iSlçeuJosper Swr,AAO 	 ()liie 	' of 	(he 	A .( L(A&f ), J'ruiun:i(fy uhlocaiwl 
Mejhuhiya, shil Oh1g 

-. 	 -r-------- 
40. Sehailus NangbaliAAO 	 Qffice 	of.thic 	A.G.(A&f), j'er!11unn(hy allocated 

'If 	Ktshuh (ioptn Roy, AAO Oil icc 	of 	(hc 	A. ('(A&L), Pci in uiLnhly dhloc i(cd 
IcgIinIaya;slo!ioi -ig  

KrLi 	I1I I5Ls, SO - 	 Ihic 	0 F 	ii' A.;.(&f) 	J'enmnir0y iiIocaled 

	

- 	. 	Assum 	 wal -ulfl 	. 	' S.. 

41 	M iiidiia Poikayashli,i 	O 	 OihIcc oh llic, S i I) A (i(A&I ) 	(Jo thput ilion  
• 	

S 	 ' 	. 	
. 	Mi1 	Jiiipfidl 	 ' 	. i 	 -I 

	

44. Biswaiit DoRa, O 	
Office of. the A.G.(A&F.), Wilt cnhinn 	ii present Mf'(lIhiyi 	hiIloii1' 	fillic' 	of 	po IIiij' 	till 

of OA No, 143 5! 	 1 	
arid I5oi2006 oi' fifing 

	

....- 	' 	 _..L4................... ................................. 45 	PiprliKnntI S() 	 ,(Ihi 	of 	flu, 	A (h(Al'), 	IurrrricrrIiy hot lid 

	

• 	. 	 ssniii, U trval 	(I 	 ' 

Dipali (Mnndal) 	is, SO 	' 	- P 1 hie 	1 	file, 	A.G.(A&l), 	l'r:rrii;iii:rrlhy allocated as 
.Assaio, (iiiiiIf.j 	, 	 . 	per p'okiolIof'-M(R 	. 

Ralno )chimth, SO 	 . OFfice 	01 	fIle, A.( .(A&h), 	l'crunri)ofIy allocated 
\OinU( lirif Pi idc Ii 	 I  

'18, 	Jhlrriii Ki',Snloi, So 	. 	-(.)Iicc 	(II 	11e 1 	A.G.(Af) 	l'crinai'rdiitfy allocated 
- 	ASSam, Guwahati 

49. 	81 1houry, A AO 	0111cc of the A.G.(Al.), On 	bask Ant iincl nil i :irtd esh. 	 - 

of 	IluA (i(Al) 	llrrrrro(:ifly ;III(wnlul 
S 	 . 	

S 	 (r,iilr;rfj 

Si. 

MIzoiirr, 

-. ........- 	. 	-•- 



1 1(1 

- 7 52, AmitChnkrnbnily,AAO 
1'ii pu in 	A gn cml a 

I 5_ 
fv1e1;IiilnynJhiIlniig pIn1c 	ol 	ini;Iini 	till 

clispo;nl 	o 	OA 	No. 	113 
anH Il of2006 hi 1  lifiin 

'hipin(hoshAA() 	- 	- 	- 
I 	 I 	I 

l 	di. 	of 	III 	A C, (A&1 1 ), 
ul StcVIUS (plc) I  

1 1 I 	noun otly alloc 	ic 54 
Meglinlayn, Shillomig . 

55 o 1mUiit (D) D y ,\AO 011111 	of 	fI 	A (i (A&1') I tiiipni 	oily 
MegIiaIa'a, Shilkmg acconimo(l:itud 

56, Dhireswar Borb,.O Office 	of 	the 	A.G.(A&E), On clpotation basis 
A ronacim I P fli(lCSIi 

57 Pt idip Ki Dis(l) SO OIfl(L 	ol 	fill 	A C (A 	I) 
° 	unui hsts 

N1zocnI1). . 	. 	.. 

58: i.inji' 	ln.i)c.)',t\t() VFiII 	I. 	illilililO 	Ii 	f)rnr.iii 
I  

Office 	of 	the 	A.Cj.(A&l.) f)ltOL 	ol 	posling 	till 

• Mepliiilayu Shi long 
dispos;il ut OA 	No. 	143 

I 	I 0(1 	I 	) I 	of 200u'i 0i 	lifiui 
lIuIu;qtt 

59 Nilodhwij Mislu a, AA Off ILL 	of 	the 	A Ci (A&L), Pci mancittly allocalcd 

I 	 I 	
i  i\ss 101, cjuv' hnti 

60 -- - - 	- 	- 	-- Will 	t iiiIluiin 	in 	piiM iii ihunclTPdui 	O' 	-------- 
. Oil ice 	of 	the 	A C (A&L), )l'ioc. 	of' 	ios(iiig 	till 

ciusl*sll 	cif OA No 	l'13 
Mcghala.ya, Shillong 1 'nncl 151 ol 2006 0! liftuig 

. ...................................................... olsiatosqon. 	-. ........-- 
61 Adhi Chuki ab u ly AAO uini Olhci. 	ol 	lhc 	A (, (A&l ) 'u in 	ncnily 	hoc ilcd 

Scccl uy to AG As 	urn 	(juwii'nl 

C5 

Ct') 

;KH I1flIMlVlh)(ii(d 

)fJJ 
A ceoi ito lit. encro I 

Memo No. Esit. liS/Gr. 'B't2O064)7/321 (A)' 
	

l.)aici : 31/7/200G. 

Copy forwarded for .iivf:ormalion .t :- 

Ihe Coinpiroilet' & Audil.oi' (ieneritl oh' Indin, 
I 0,Bahadur shah Zafar Marg, 
lndi'aprnsthia.Ulcnd Post Offieb; 
NI. 	.PlII./IJL,r.J..L() 002. 

A cenontant Gciicral 
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OFFIcE OF THECCQUI ANT GENErAL (A&EA$SAM 
MA7QN.: BELTOLAGUWAHATt 781 029. 

In COfltniuj of this of hc 	
13'/2006/25 di 16 05 2006  the felitutive vcuncy posilioj) othe 	

to the coj1c(rncd ..................................LibJaJ position will he 

kJIOWrj only after coinpfetjon of process. 	
•--- 

............................ 

r: 	Lf 	
7u;iti ts   Oi 	 r CCOLIIIII No, 	

ccr 	j 	 eel- 
Me 

	Accou11i.-........... 
Officr 	 . 	J 

03 
JZ  

sd 
Acount11t GeiJLraJ (Adnin) Memo 	
- Datd-19 05- ................................. ..............:.. 

M4-eoncerned Gr. 'B' Officers 	 . . 	. . 

ITi 	OIfltSi 

eG 01l flELTUL, 



: 	\'oiirs Iii(h1iilly, 
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0 	 Q(t 	 OO 
To  

The A<coun(an1Cjcncral(A&l) 
Assam Bcitoia Guwah a ti 

Sub:- Separation of Group .'B' Accounts & In(iticmcnt cadrc.s in the North East Region, 

Sir, 
In inviting a referenceto AG(A&E), Assam circular No. A/Sep/Gr. 'B'/2006/65 

dated 28/07/2006, I am to state that consequent on the separation of Group 'B' Accounts 

& Entitlement cadres in the North Eastern region I have released and directed to join the 

o I icc of Si Duputy Accountant Genci al(A&h), Nagaland, Kohi ma 

in this connection 1 am to state hire though I have opted to be allocated fiial1y in 

the O/o the AG(A&E), Meghalaya and with first preference for deputation to the O/o the 

'AG(A&E), Arunachal Pradesh and second preference in the O/o the AG(A&E), Mizoram 

incase I could not be ac.coniniodated to my office of preference. Coitrary to my option, I 

have been P9sted to the O/o the Sr. l)cputy Accountant Gcnral(A&E), Kohima, 
Nagaland though there ex i s t. 10 AAO post in Arunachal Pradcsh and 9 AAO post in 
Mizorain ollice as,  per AG(A&I), Mcghdaya dc, Siiilluiig eireiihu No. I stt.1/32() dated 
26/04/2006. As per AG(A&E), Assam Circular No. AG/Sep/Gr.'B'/2006/65 dated 
28.07.2006 the list. (le)ic.tIl1g the othcials Iraiislc:'red and l)us(e(P (hi deputal ion basis 
clearly indicates that out 1 0 AAO posts ,  in Aruitaclial Piadesh oiiy 4 AAOs has brcn 

posted and keeping vacint 6 AAO posts Also in the case of M iioiaiii out 9 AAO posts 

only I AAO post is filled up on deputation basi. 'I'lierelbre it is evident from the above 

that my posting in (he officc of (lie Sr. I )AG(A&r) N p ii iid 0ohiiii i p un't the 
opt ion C\U ci scd by mc i nspi tu of the tact (Ii it vac ait post ux I ts in Ai u i iaul iai Pi adcsh 
and mizoraill ,wilcre I hve opted for deputation. 

In view of (l)e above, F am to re(ftiest you kindly ilh;cne: to the ()illed of :iiy 
prcicrcncc 101_deputali6i1 hcrc vacant post still exists. 

l'liank tug you iii aiut.icil)atioui. 

H 
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The Accountant General (A&E) Assam, 
flelfola, Gnw'n hal 1-29 

Through the Si. J)y. Accountant Cciierat (AdnLII.) 
O/o the A.G.(A&E)Assam, Guwahati-29 

Sub: - Transfer on deputation to the office of the Sr. DAC(A&E), N-agaland, 
Kohuina. 

Sir, 

With rcfliciice to above, 1 have the most honour to draw the 'following lines 

for.favour of your sympathetic and kind consideration please. 

That sir, I have joined the office of the A.G.(A&E) Assam on 07.12.1987, and 

subsequently 1 passed the SOGE departmental exam in the year 2000 and joined on 

promotion as Section Officer at Guwahati. in the year 2002 . I have been placed at the 

cposal of the office of the A.G.(A&E), Meghalaya etc. Shihlong vide Admn. Order 

No.302 dated I 4.02.0 in the same capacity and joined in that ol'licc nit fYI .04.2005 
with the stipulation to repatriate 10 iiiy iiiothier ofhce oil coiiipletiuii ol 19 munt.h.s 
teiiuie. But sir, in the Ineantilne Ill)' bad luck struck and given iiic a Utundcr bold to 

learn that despite of my option for permanent allocation to my mother office I have 
been til located to [lie olhce oF the Sr. DA(i (A&l), Nagalaiid, Koliiina, vide circular 

No 3620 did. 3 1.07.2006, a office which is alien to me in all respect on deputation 
basis. 

This ollice order given mc immense wound and causing slceplcss night oFiiiy 

whole laniily consisting of two minor school going clii ldrcii and ai I ing wi Fe who has 
undergone a major opciation at Kolkata in Scptenibcr,2005. 

Ihat Sir, it is needless to illciitioii that the Present ollice order would uproot 

me from my base and I would loose everything my identity of birth 'place , relatives 

and even niy own lainily who has since been iesidiiig in office ( lll;llIei' complex and 
they are not iii a position to siti ft to a place like Kohima due medical reason, as my 

wile is under constant iliedicaliun and Suprvisioii of iiiedical expert, in'( ;iiw;h;iti ;iiul 

her lit cannot be put in jeopardize due to this dislocation and arising out of this 

r 	- 
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of, 

P7 
presen1 1raiisfr order which ut litnately seems to separate ii ie hoii i ii iy t4i i ly and tI ie 
nearest and dearestJ 

That sir, it is needless to mention that present juncture put me Ader such a 
precarious position'that I am under the greatestdilcnnnu to choose b(;Lwey: 'p my auriily 
homestead, my relatives and earning bxead and buttei But amidst all odd, there seems 
a rays of hope onlearmiig that your honour has, called upon dcputatin from this 
ollke to n.m the othee of the Si DAG (A&L), Nagaland , Kohimi yihich is now 

becomes dcfcit office and under the critical circuinslamiees I uind no other? way lhaii to 

pray your benevotét authority to have me transfer to my parent ollice, the moment, 

some body from the earlier Nagaland office will go on deputation basisto man that 

particular Qffice. 

Your kind sympathetic and favourable action in this regard wil1 help mc 10 

save my fiunily and my existence, which is at the verge of cot lapse. 

Youmfs lhithfully, 

ri 
(lammiominy 	l;lttImcI);fl•Jcc) 

• 	 Asstt. Accounts Officer 

\ .4' 

li 


